HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: @0 ol 253€ RGP Dated: 08 .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Aryan Goswami
S/O Bodh Raj

R/O Ward No. 4 Near Shiv Temple Bhaddu, Tehsil Billawar, District
Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-01-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
y g\

Assisﬁa/ Registrar (L.P)
g
No: 1619-8S" /RGP Dated 0] . 01.2025

Copy forwarded to the: -
1 Principal District and Sessions Judge, Kathua.
ik Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette,
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Z: Mr. Aryan Goswami, Advocate
...... for information and necessary action.

4.
5.

Assjﬁl gistrar (L.P)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \3“1‘;._0;? IRGILP Dated: 8. .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Arjun Chawla

S/O Surinder Chawla

R/O M-25 TRT Migrant Quarters, Near Radio Sharda Opposite Green
Land Palace, Muthi Butanagar, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial
No.JK-02-2025 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order 0)\ :

Assij)ta/n gistrar (L.P)
No: \XX\\_83 /RG/LP Dated 8 . 01.2025 e

Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

6. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Arjun Chawla, Advocate

LRSS R for information and necessary action.

A

Assij)ta}t@is@ (L.P)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3 “}262S /RGILP Dated: 09 .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Anjali Sharma
D/O Ashok Sharma
R/O Parangoli, Tehsil Dinga Amb, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial
No.JK-03-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

%
Assijga/ Cefistrar(L.P)
N ¢

No: {61218 /RG/LP Dated Q . 01.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2 Secretary, Bar Council of India, New Delhi
34 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Anjali Sharma, Advocate

...... for information and necessary action.

/ﬁ[ﬂ‘ (L-P)
Assistant Registrar (L.
| @w p




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: SQ 0-!" 362 /RGILP Dated: £Q .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Aryan Gupta
S/O Devinder Gupta
R/O 151/A, Jawahar Nagar Talab Tillo, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-04-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order {\ :
Assistant Registrar (L.P)
No: | L (S =71y /RG/LP Dated &3 . 01.2025 A
Copy forwarded to the: -
1 Principal District and Sessions Judge, Jammu.
2, Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4 President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aryan Gupta, Advocate

...... for information and necessary action.

A

Assiﬁn egistrar (L.P)
¢




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: S oL 363¢ /RaLP Dated: 6§ .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Ajay Lakhotra

S/O Swarn Dass

R/O Ward No. 03, Behind Shiv Public Hr. Secondary School Sari
Rakwalan, Tehsil Jammu West, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-05-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order & ;

Assistant'Registrar (L.P)
!

No: \bSBR-&Y /RG/LP Dated 108. 01.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi

5 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Ajay Lakhotra, Advocate

...... for information and necessary action.

i

AssiIta/n CS/gistrar (L.P)

/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: S& sl 263 < /RGP Dated: 08 .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Avantika Mahajan

D/O Naveen Kumar

R/O Ward No. 17 Partap Nagar Fish Pond Road, Tehsil & District
Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-06-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

A

Assisv@jistrar (L.P)
o

No: 16S\~-S7 /RG/LP Datedtq . 01.2025

Copy forwarded to the: -

4 Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Avantika Mahajan, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)
=0 e




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k &

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 5501362¢€ /RGILP Dated: & .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Asna Sahar
D/O Mahmood Athar
R/O H.No. 329, Ward No. 13, Akhyar Abad, Tehsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-07-2025 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

‘ﬂ :
Assilta/ I@?istrar (L.P)
/M

No: L&4Y-S0  /RG/LP Dated . 01.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

74 Ms. Asna Sahar, Advocate
...... for information and necessary action.

egistrar (L.P)

AssiIta/n




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: B4 o} 202C  JRGILP Dated: § .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Chander Mohan Singh
S/O Puran Singh
R/O Hochak, Tehsil Pogal Paristan, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-08-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order tf\

Assista Ig(eg' trar (L.P)

-—

No: |831-43 /RG/LP Dated § . 01.2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Chander Mohan Singh, Advocate
...... for information and necessary action.

0}\,
Assij]ta; egistrar (L.P)
(=



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: S3 sl ¢3¢ /RGILP Dated: _§ .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Dalip Sharma
S/0O Hari Ram Sharma
R/O Sunjwan, Manmotra, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this naotification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-09-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

&
Assistan istrar (L.P)
No: \E36-38 % W

/RG/LP Dated 8 . 01.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Dalip Sharma, Advocate

...... for information and necessary action.

"'(O\l

Assistant Registrar (L.P)
P2 =
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: S 6} 2828 /RGILP Dated: _§ .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Gagandeep Kour

D/O Popinder Singh

R/O Monghama, Tehsil Tral, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-10-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

a-

ASSiStjﬂ &ﬂstrar (L.P)
!

No: \A23-29 /RG/LP Dated § . 01.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

B. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Gagandeep Kour , Advocate

for information and necessary action.

‘&.
Assijta/n @strar (L.P)
&34
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Slslldeaae  (Rap Dated: _§ .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Ganga Bharti

D/O Sikander Lal

R/O H.No.793, Last Matador Stop, Puran Nagar Chowk Ward No. 31,
Tehsil Jammu Khas, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-11-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencelenrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order :
! 0
Assistant Registrar (L.P)

2

No: \b\k~22, /RG/LP Dated 8 .01.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Ganga Bharti, Advocate

...... for information and necessary action.

Assithrar (L.P)
rs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: S0 ol 201 & RGP Dated: _§ .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Harmeet Kour
D/O Surjeet Singh
R/O Vijaypur Chakparas, Tehsil Ramgarh, District Samba

has been admitted and.enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-12-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

5
Assistl/Reéi/strar (L.P)
o

No: \(50‘1.-\5‘ /RG/LP Dated ) . 01.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi

9 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. _

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Harmeet Kour, Advocate
...... for information and necessary action.

5\.
Assista istrar (L.P)
S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: A%y sl )02 RGP Dated: _§ .01.2025
It is hereby notified that vide High Court Order Dated 07.01.2025
Ms. Malvika Mohan
D/O Sanjay Mohan

R/O H.No. 267/Sector 5, Channi Himmat, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-13-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order Cf\ -

X
Assistant Registrar (L.P)
&

No: \SAA-|\o& /RG/LP Dated & . 01.2025

Copy forwarded to the: -

15 Principal District and Sessions Judge, Jammui.

2 Secretary, Bar Council of India, New Delhi

B. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

¥ CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Malvika Mohan, Advocate
T T for information and necessary action.

l

o\

AssisIaL e@'strar (L.P)
-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \N o} 2eag /ReILP Dated: _§ .01.2025
It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Mohd Dilawar Mirza
S/0 Riaz Ul Haq Mirza
R/O H.No. 111 Mataka, Ujhan Tehsil Darhal, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-14-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

o
Assis}lt/t @istrar (L.P)
Py

No: \SY2-YQ _/RG/LP Dated € . 01.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

3 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Dilawar Mirza, Advocate

...... for information and necessary action.

4

6\
Assiskta/n egistrar (L.P)
574
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: A\ M 1618 Rep - Dated: _§ .01.2025
It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Manoj Kumar Goswani

S/O Prem Nath Goswani

R/O Kulgam Tehsil & District Kulgam

A/P H.No. 108 Lane-B, Sector-2 Durga Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-15-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order -
%

Assisia/ egistgﬂr (L.P)

No: \SQ&S-R\  /RG/LP Dated € . 01.2025

Copy forwarded to the: -

e Principal District and Sessions Judge, Kulgam.

2 Secretary, Bar Council of India, New Delhi

5 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4.  President, District Bar Association, Kulgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. .
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Manoj Kumar Goswani, Advocate
...... for information and necessary action.

T e
ssizta/n gistrar (L.
- ax
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 216 of 2028 = /RGILP Dated: _8 .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Nancy
D/O Vishal
R/O Gandhi Nagar, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-16-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ;
o\

Assist t/éle istrar (L.P)

Vo3«
No: IS716-82. /RG/LP Dated S . 01.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

g Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nancy, Advocate

...... for information and necessary action.

6\ (

Assiw egistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \S o) 2038 RGP Dated: _§ .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Nishant Bagati
S/O Kanwal Krishan Bagati
R/0O H.No. 43/2 Anand Nagar Bohri, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-17-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

e

Assistant Registrar (L.P)
I}%L/ e

No: 'S8%-T1S /RG/LP Dated § . 01.2025

Copy forwarded to the: -

14 Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Nishant Bagati, Advocate

...... for information and necessary action.

‘%
Assiw egistrar (L.P)
o 7%




18

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: AMsY 2675 /RGILP Dated: _Q .01.2025
It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Nissar Ahmad Shah
S/O Mohd Mabarek Shah
R/O Chithi Bandi, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-18-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order _
&\
Assistjn/ egistrar (L.P)
o, =
No: \S&o- &8 /RG/LP Dated § . 01.2025
Copy forwarded to the: -
1, Principal District and Sessions Judge, Bandipora.

2 Secretary, Bar Council of India, New Delhi.

3. - Manager, Government Press, Jammu for publication in the next issue of
Government Gazette,

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Nissar Ahmad Shah, Advocate

...... for information and necessary action.

6\‘

oeggistrar (L.P)
(K

Assisja;
@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \3 %201 /RGILP Dated: _§ .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Raman Sharma
S/O Pardeep Kumar
R/O Haripur Brahmna, Tehsil Hiranagar, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-19-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order :
%\
Assistant'Registrar (L.P)
0 o

T—

No: \SS%-$Y /RG/LP Dated § . 01.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette,

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

¢ Mr. Raman Sharma, Advocate
...... for information and necessary action.

&
Assistan C?/istrar (L.P)
g

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ek X

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \ 2\ 2008  /RGILP Dated: 8§ .01.2025

—

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Riya Verma
D/O Kewal Krishan
R/O Ward No. 6, H.No.59, Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-20-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
%.
Assistait Regjstrar (L.P)
722

No: \SM\-S2. /RG/LP Dated Q .01.2025

Copy forwarded to the: -

18 Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Riya Verma , Advocate

...... for information and necessary action.

%\ .
Assw gistrar (L.P)
QO A



2

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: A\ S} D628 /RGP Dated: _§ .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Sakshi Hansa
D/O Kamaljeet Hansa
R/O Seswan, Tehsil Marheen, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-21-2025 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

No: '1S239-\WC /RG/LP Dated § . 01.2025

By Order

Assnst (eé;/strar (L.P)

Copy forwarded to the: -

-1.
2.
3.

4.
5.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sakshi Hansa, Advocate
...... for information and necessary action.

«\‘

Assistant Registrar (L.P)
=0 e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: A0 s} 2616 ReLP Dated: _0R .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Sheel Kumar

S/0O Krishan Lal

R/0 H.No. 66, L.No.2 Kabir Nagar Talab Tillo, Tehsil & District Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-22-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Q\-
Assist ﬁ istrar (L.P)
0 a

No: NS22-3{ /RG/LP Dated 0X. 01.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette,

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Sheel Kumar, Advocate

...... for information and necessary action.

A

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: >\ sl 261 |RGILP Dated: _Q .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Soumya Sharma
D/0O Vikram Dutt
R/O Hs.No. 251, Sector-B, Sainik Colony Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-23-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

dvocate is ordered there before.

By Order
6\.
Assisj)/t @istrar (L.P)
No: \S2S-3| /RG/LP Dated 8 .01.2025 PP
Copy forwarded to the: -
16 Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Soumya Sharma, Advocate

...... for information and necessary action.

& i
Assistan gistrar (L.P)
S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _38 &l 1628 /RGILP Dated: _G\§ .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Shakeeb Arsalan Hussain

S/O Imtiaz Ahmad Reshi

R/O Hussain Abad Near General Bus Stand Anantnag, Tehsil & District
Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-24-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
2
Asmﬁ egistrar (L.P)
No: SR _Lk:} /RG/LP Dated 2 . 01.2025 / %
Copy forwarded to the: -
1 Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

B In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Shakeeb Arsalan Hussain, Advocate

...... for information and necessary action.

A
g

Assistant Registrar (L.P)
A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: N\ 6k 2028 RGP Dated: O .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Syed Sania Hashmi
D/O Syed Zaheer Abass
R/0O Hashmi Manzil, Jamia Masjid Ghat, Tehsil & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-25-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
M .

\
Assista gistrar (L.P)
};/%/
e

No: \S\\“\"\  /RG/LP Dated A . 01.2025

Copy forwarded to the: -

5 Principal District and Sessions Judge, Doda.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Bhaderwah.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Syed Sania Hashmi, Advocate

...... for information and necessary action.

\o\:
Assistan gistrar (L.P)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: € al 200 | /RGILP Dated: _§ .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Tabida Rashid
D/O Abdul Rashid Bhat
R/O Ashmar Barakund, Tehsil Gool, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-26-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

)
Assistan /ﬁegistrar(L.P)
No: \\\&&f\\\ /RG/LP Dated® .01.2025 2

Copy forwarded to the: -

15 Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Tabida Rashid, Advocate
...... for information and necessary action.

X W
Assistant Registrar (L.P)

]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3S ol 3615 | /RGILP Dated: _&) .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Ms. Tania Ashrif
D/O Mohd Ashrif
R/O H. No.80, W.No.80, Mohalla Kamsar, Tehsil Haveli, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification bf his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-27-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

o\ -
Assisj}a;t egistrar (L.P)
2

No: \\&\»&j /RG/LP Dated § . 01.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Tania Ashrif, Advocate

...... for information and necessary action.

& .
Assistan @ﬂstrar (L.P)

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: >Nl 281 S  /RGILP Dated: _ &) .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Vishveshwar Sharma

S/O Rajesh Sharma

R/O Ward No. 10 Rajouri, Near Sanatan Dharam Sabha School, Tehsil
& District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-28-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order M
o
Assistant Re

2/ éﬁistg;iL.P)

No: \\O\-R& /RGP Dated (. 01.2025

Copy forwarded to the: -

15 Principal District and Sessions Judge, Rajouri.
2 Secretary, Bar Council of India, New Delhi
5 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vishveshwar Sharma, Advocate

...... for information and necessary action.

6‘ ‘
Assistant Registrar (L.P)

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 22 &k D02< RGILP Dated: &  .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Vansh Sharma
S/O Vinod Sharma
R/O Green Park, Officers Enclave, Udheywala, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-29-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Assist ﬁ\ﬂ .istr (L.P)
B0 de

No: \\K\-\%  /RG/LP Dated & . 01.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

5 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Vansh Sharma, Advocate

g Lo for information and necessary action.

o\

Assistant Registrar (L.P)

(0 o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 32} 3825  /RGILP Dated: §-.1. .01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Vishal Kumar
S/O Nath Ram Thakur
R/O Chichha Dachhan, Tehsil Dachhan, District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-30-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

d.
Assistant (ediistrar (L.P)
No: \\S9-6S  /RG/LP Dated Q . 01.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kishtwar.

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Vishal Kumar, Advocate
...... for information and necessary action.

i
Assistan 1 istrar (L.P)
h— @3/ s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3a o\ 2025 /RG/LP Dated: QR. |..01.2025

It is hereby notified that vide High Court Order Dated 07.01.2025

Mr. Yuvraj Bharti
S/O Ghari Lal
R/O Pouni Chak Wand Brahmana, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

.No.JK-31-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Aol
Assis Registrar (L.P)
A

No: \MU\-S\ _/RG/LP Dated § .01.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Yuvraj Bharti, Advocate

...... for information and necessary action.
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